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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINUIPAL BENCH
NEW DELHI,

0.Ae No. 1151/95 Date of decision 1

Hon'ble Smt.Lzkshmi Swyaminathan, Member (3}

Shri C.P.Singh _

son of Late Shri P.Y, Singh,
working as a peon in the Naticnal
Archiees, Janpath, New Delhi

and residing at 2/18, OMS Colony,
Hari Nagar, New Delhi

oool Applicant ’
(Nona:for the appligcant ) - ° -

) USO

1, Union of India, throughthe
Director of Estates,
Directorate ot Estates,
Birman Bhauwan, Neu Delhi,

2, The General Manager,
Delhi Milk Scheme,
Ministroy of Agriculture,-
~ West Patel Nagar, New Delhi.

: ' ' ..+ Respondents
(By Advocate Sh.Mm.M.Sudan ) ‘
: .

Q RDER(ORAL)

(Hon'ole Smt,Lakshmi Swaminabha®, Member (J)

This is a part heard Cas8 gnd is listed at

serial No.1 in the regular list of today, i;a. 14,10,96.,.

I vaited till 3PN but none has appsared on behalf
' aduo V2~

of the applicant, None had eyasn appeared on benalf of

the applicant on 7.10,1996, s
2. On 18,9,96, Shri Krishan,learned counsel for

the' applicant had sought one ‘day adjournment to bring

‘the relevant rules and instructions regarding allotment

of alterndfive accommodation on nmormal rent to the

surplus staff transferred to other departments, Neither

the applicantYor his counsel is present today nor have

ths relsvant rules and instructions been placad on

record,
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KR In the above circumstances, I have R g/ Shri
M.M.Sudan;laarned counsel for the respondents and carsfully

pafussd the records,

- 4, The brisf facts oF:the cass are that the applicant

who had been allotted Govt, Fesidenca bearing No,2/18,
OMS Colony, Neu Delhi (Hari Nagar) whila he yas in service

Lith the D,M,S, uas declarad surplus u,s.f, 9,3,32, Thereafter

.he joined the National Archieves of India, Janpath, Neau

Delhi on 10.3,1992, The applicant has filaed this application
saesking a dirsction to the respondants to ailot an alter-
natlwg’accomnodatlon to ths appliCant from the Genl,Pool
an%??urthar direction to the respondent 2 to allou tha
applicant to continus to rsside in the present quarter

till such time he gets ths alternative accommodation,

5, As mentioned above, the applicant has failed to
place on rascord any rslevant rules/instructions regarding
allotment of alternative accommodation on normal rent to

the swrplus staff transferred to other departments,

6. . The respondants have, in their reply submitted that
even mhdugh~the applicant might have bean allottad aGcommo da=

was
tion in the category of Essential Staff uhilein#in the DMS,

'that doea not hold good as far as ths allotment of General

Pool accommodatlon is concarned9 AcCordlng to Respondent 1,
the applluant is now antitled to Genl Pool accommodation in
accordance with the date of his %igority which will be

. o 1 Y
considerad along with 6%ﬁg?fzfﬁtatad persons, In the

impugneq letters dated 5.7.94 and 15.6.34, the respondents
have rejacted his request for allotment of altarnative
acommodation jinh.the Genl,Pool as it is’not in accordance
with the existing Govt.policy/guidelines. It is slso
relevant tom ntlon that the pressent04 is the second ¢ ase

N h =z

ef tha earllsaLO +Re 2801/92 (C.P.5ingh Vs, U.0.I. & Ors)
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decided on 7,7.93 in uhiqh;the Tribun directed
Respondent No,1 to consider the applicant's case for

allotment of a quarter of entitled category/next beloy

TCategory on ad hoc basis in accordancs with the rules/

instructions,

7« In the above facts and circumstancsas of the cass,

: iJis clsar that the respoﬁdents have considared the

- .raguest ot -ths appliCanE in accordance with ths rules

and instructlons. Further, in the absence of any Spec1flc

ruls. aad 1n truction to allot the appllCant an alter-

‘_native accommod ation in the Genl,Pool @ommodation yhich

is not achordlng to hls dabte of prlorlty, the relisr
prayed for by the applicant camnot be grangdd, Ther > is,
theretore, no merit in this application, It is accordingly
di sMissed, No costs, ‘

A{M e

(Smt.Lakshmi Suamlnathan)
Member (3)




